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. transferring him frem W.C.gpBhubaneswar te

| service, .

Heard Shri A.Ke.Mishra,learned ceunsel
fer the applicant and Shri G.B.Molaapatra, A;
learned Sr.Standing Ceunsel fer the Resgomleh
By f£iling this O.A. the applicant has

assailed the erder dated 13.5.2004(Annexure-l)

W.C., Bhagalpur en the greund that his eldest
daughter is presecuting her study at Biju.-

Patnaik Cellege of Science & Qémhn.loqy and
she is te appear at the final examinatien
in Paril 2005, However, nene ef the persenal
difficulties as aﬂvocated by the applicant
is relevant any lenger. In any case, family

liabilities cannet determine the service

cenditiens and therefere, I am net inclined
te give any undue- éonsideraticn’ te the

prohlen's highlighted by the applicmt in
wa&ww

the O+A. Transfer, neing}an incident eof

tan empleyee is ebliged under
law to.carryout the transfer erder unless
the same is vitiated en acceunt of bias er
malafide. No allegatien of bias er mala fide
having been arraigned in this 0O.A., the
Same 1s dismissed, being deveid of mer

Ne cests,
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